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IN THE COURT OF SUB DIVISIONAL JUDICIAL MAGISTRATE (S),
SONITPUR, TEZPUR

 G.R Case No. 1552/2014

(U/s.379 IPC r/w Sec 49 of Assam Forest Regulation Act)

State

Vs

Gautam Nandi
and

Pranab Gogoi
……Accused persons.

Present: Smti Kumari Arti, SDJM(S), SONITPUR, TEZPUR

Advocates appeared: 

For prosecution: Sri R. K. Goswami.  

For accused: Ld. Imtiaz Ansari.

Date of argument: 15.12.2021.

Date of judgment: 15.12.2021.

And having understood to this day, this Court delivered the following judgment....

J U D G E M E N T

1. The Prosecution case in brief is that one N. Mahanta has filed an FIR,

alleging inter-alia that on 24.06.2014 at about 8:30 PM a truck bearing

no.  AS-03 AC 9091 loaded with  suspected  timber  was  detained  at

Poruwa  and  kept  at  Tezpur  PS  and  after  scrutiny  and  physical

verification it is found that the pieces of timber loaded in the truck are

374 pieces but as per T.P No. 25/15331 dtd. 23.06.2014 the number of

timber  pieces  are  shown  as  187  pieces.  As  such,  it  is  a  case  of

violation of relevant provisions of the Assam Forest Regulation Act.

Hence this case.
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Compliance of Sec- 207 Cr.P.C. 

2. Copies of relevant documents were furnished to the accused persons

in accordance with Sec-207 Cr.P.C.

Offence explanation

3. During  trial  the  particulars  of  offences  U/S  379 IPC  r/w  Sec  49  of

Assam Forest  Regulation  Act  were  read  over  and  explained  to  the

accused persons to which they pleaded not guilty and claimed to face

trial.

Evidence Adduced

4. Prosecution  failed  to  examine  any  witness.  Examination  u/S-313

Criminal  Procedure  Code  is  dispensed  with  as  but  none  of  the

witnesses came forward for recording evidence.

Points for determination

5.  (I) Whether the accused persons could be hold accountable 

for the offences leveled against them?

 (ii) Whether the prosecution established its case beyond all 

reasonable doubt?

Discussion, Decision and Reasons thereof

6. My  discussion  above  propels  me  to  decide  both  the  points  for

determination  in  negative  since  prosecution  failed  to  examine  any

witness.  It is seen that there is nothing as such against the accused

persons in order to hold them liable for the offence alleged to have

committed as it is reflected from the evidence of witnesses as such

this court finds no strong evidence to hold accused persons liable for

the offence.
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ORDER

7. Accused Gautam Nandi and Pranab Gogoi are acquitted of the offence

punishable u/S. 379 IPC r/w Sec 49 of Assam Forest Regulation Act and

they are set at liberty.

8. The bail bond shall be in force for six months from the date of the

judgment delivered. 

9. Given under my hand and seal of this court on 06th day of January,

2022.

             Smti. Kumari Arti

                                                        
     SDJM(S), SONITPUR, TEZPUR
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APPENDIX

Prosecution Exhibits: 

          None.

          Prosecution Witnesses:

          None.

Defense Exhibits:

          None.

Defense Witnesses:

None.

Material Exhibits:

                    None.

      Smti. Kumari Arti

                                                                      
                                                        SDJM(S), SONITPUR, TEZPUR
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